THE BEEDL WORKERS WELFARE GESS (AMENQMENT)
: 1ACT,. 1981 '

.+ No..47 o 1981 L i

[15th December, 1981.]

- An Act to amend .the Beedi Workers Welfare Cess Act 1976.

Bg it enacted by «Parliament -in:the Thlrty-second Year of the
Republic of India as follows:—

Short 1. (1) This Act may be called the Beedi Workers ~Welfare - Cess
title + o Amendment) . A.ct 1981, : :
and gom- .
mence- (2) 1t shall come into force on such date® as the Central Government
sment. may, by notlﬁcatlon in ithe ;Qfficial: Gazetie; appeint. :
Amend- In the Beedl Workers Welfare Cess Act, 1976 (heremafter; ;ieferred 56 of 1976,
“'ment of to as the principal Act), in the long title, for the words “tobacco issued
long title. " 1 fop:the manufacture of beedi”,: the words: “manufactured beedis” shall be
- substituted. : T
Amend~ 3. In section 2 of the principal Act, after clause ), the following
“ment of clause shall be inserted, namely:—
section 2, . S
' “(c) words and expressions used but not defined in this Act and :
defined in the Central Excises and Salt Act, 1944, shall have the 1o0f1944.
meanings respectrvely ass1gned to them in that Act.”.
Substitu- 4. For section 3 of the principal Act, the following section shall be
tion substituted, namely:—
of new
section
for
gection 3. |
Levy ~ “3, (1) With effect from such date as the Central Government
and : may, by notification in the Official Gazette, appoint, there shall be
collection levied and collected by way of cess for the purposes of the Beedi
of cess on Workers Welfare Fund Act, 1976, a duty of excise on manufactured 63 of 1976,
manu- N . .
factyred : “beedis at such rate which shall not be less than ten paise or more than :
beedis. fifty paise per thousand manufactured beedis, as the Central Govern-
ment may, from time to time, fix by notification in the Oﬁicial
Gazette.

3 (2) The duty of excise levied under sub-section (1) shall be in
addition to any cess or duty leviable on manufactured beedis
(whether spelt as such or as biris or in any other manner) under any
law for the time being in force.”
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5. After section 3 of the prmmpal Act the followmg section shall be

inserted, namely —

“3A. The provisions of the- Central Excises and Salt Act, 1944
or the rules thereunder, including those relating to refunds
and exemption from duty, as in force from time to time, shall,
so far as may- be, apply in relation” to: thé levy, collection and refund
of, or exemption from, cess under this Act, as they apply in relation
to the levy, collection and refund of, or exemption from, duties of
- eX¢isevin~respect vofi manufactured biris under that Act.”.

6. In’sectionn7, of-the prineipal Act, in: sub-section- (2) clause (a)
shall be ormtted . . :

Insertion
of new

- section

3A.

Applica-
tion of

“Actlof

1944 to
cess,

Amend-~
ment of
section 7.



